IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI, COURT-III
[A-149/2024
In

IB —408(ND)/2022

Order under Section 33(2) of the Insolvency and Bankruptcy Code, 2016
read with Rule 11 of the National Company Law Tribunal Rules, 2016.

IN THE MATTER OF IB -408(ND)/2022:

Mr. RAM RATAN JAGATI

Sole Proprietor of JJ Trading FZE ~~ ...... Operational Creditor
VERSUS

M/s. DHARITRIMAA URJA PRIVATE LIMITED

...... Corporate Debtor

AND IN THE MATTER OF 1A-149/2024:
Mr. Rakesh Mishra,

Resolution Professional of the Corporate Debtor

...... Applicant

Order Pronounced On: 04.07.2024

CORAM:
SHRI BACHU VENKAT BALARAM DAS, MEMBER (JUDICIAL)
SHRI ATUL CHATURVEDI, MEMBER (TECHNICAL)

APPEARANCES:
For the Applicant : Mr. Nibruti Samal, Adv.

ORDER
PER: BACHU VENKAT BALARAM DAS, MEMBER (JUDICIAL)
1. This Application has been filed by Mr. Rakesh Mishra, the

Resolution Professional of the Corporate Debtor before this
Adjudicating Authority under Section 33(2) of the Insolvency and
Bankruptcy Code, 2016 (“IBC” or “Code”) read with Rule 11 of the
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National Company Law Tribunal Rules, 2016 seeking initiation of
liquidation proceedings of the Corporate Debtor on the basis of the
decision taken by the Committee of Creditor (“CoC”) in the 5t CoC
meeting held on 24.11.2023 with 100% voting shares. The Applicant

seeks the following relief:
“a. Pass necessary order for Liquidation of the corporate debtor
under Section 33(2) of the Code considering the resolution passed by
the CoC with 100% voting share in favour of liquidation, thereby
appointing a Liquidator for further process;
b. Pass such other further order/ orders as may be deemed fit and

proper in the facts and circumstances of the instant case.”

2. Brief Background of the Case

An Application was filed by Mr. Ram Ratan Jagati, Sole Proprietor
of JJ Trading FZE ("Operational Creditor") to initiate Corporate
Insolvency Resolution Process ("CIRP") against M/s. Dharitrimaa
Urja Private Limited ("Corporate Debtor") under Section 9 of the
Code filed before this Adjudicating Authority. This Adjudicating
Authority vide order dated 16.06.2023 ("Admission Order") admitted
the application and declared a moratorium and appointed Mr. Alok
Kumar Agarwal as an Interim Resolution Professional.
Subsequently, the present Applicant herein was confirmed as the
Resolution Professional by the CoC in its 1st CoC meeting held on
12.07.2023 and approved by this Adjudicating Authority vide order
dated 08.08.2023.

3. The IRP in compliance of Section 13 of the Code read with Regulation
6 of IBBI (CIRP) Regulations, 2016, made the public announcement
in the prescribed Form A within the specified time i.e. on
17.06.2023, and called upon the creditors to submit their claims as
on the Insolvency Commencement Date on or before 30.06.2023, in
two newspapers in Delhi i.e. Financial Express (English edition) and

Jansatta (Hindi edition).
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4. The Invitation to submit an Expression of Interest ("EOI") for
submission of the resolution plan was published by the Resolution

Professional in the prescribed Form G in two newspapers namely

Financial Express (English edition) and Jansatta (Hindi edition) in
Delhi/NCR on 13th August, 2023. Pursuant to such publication,
queries were received from several parties who expressed their
interest in submitting EOI, however, none of them submitted the
details under EOI or the submission of EMD.

5. The Resolution Professional in the course of the third CoC meeting
held on 6 October, 2023, apprised the members of the CoC that the
financial statements of the corporate debtor show no fixed asset. The
agenda regarding liquidation was deliberated in length in the Fifth
meeting of the CoC held on 24" November, 2023 wherein the
Resolution Professional apprised the members of the CoC that the
Corporate Debtor is not operational since the year 2016-2017 and
books of the Corporate Debtor show no fixed asset apart from few
financial assets which does not bear much realizable value.
Accordingly, a resolution to proceed with the filing of the Liquidation
Application was put to voting, which is as under:

‘“RESOLVED THAT pursuant to section 33(2) and Regulation 40D
of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016, and
other applicable provisions, of the Insolvency and Bankruptcy
Code, 2016 and in accordance with rules and regulations made
thereunder, to liquidate the corporate debtor —Dharitrimaa Urja
Private Limited and proceed with the liquidation process.
RESOLVED FURTHER THAT Resolution Professional be and is
hereby authorized to file appropriate application as well as do all
such acts, deeds and things as may be required necessary or
incidental thereto.

RESOLVED FURTHER THAT the cost incurred by Resolution

Professional while file appropriate application as well as do all
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10.

11.

12.

such acts, deeds and things as may be required necessary or

incidental thereto will form part of CIRP Cost.”
The result of E-voting on the resolution put forth by the RP in the
fifth meeting was declared on 22rd December, 2023 whereby CoC
approved the agenda of liquidation by 100% voting share.
It is submitted by the Resolution Professional that the present
Application is being filed in the interest of justice and the same is
bona fide in nature.
We have heard the arguments of the Ld. Counsel appearing for the
Applicant and perused the records carefully.
The Hon’ble Supreme Court in the matter of K. Sashidhar Versus
Indian Overseas Bank & Ors. in Civil Appeal No. 10673 of 2018
has held that the commercial decision of CoC is non-justiciable. In
this case, it is seen that CoC with 100% majority has passed the
resolution seeking liquidation of the Corporate Debtor.
The above-quoted judgement, makes it clear that the “Commercial
wisdom of CoC” is to be given paramount status. This Adjudicating
Authority is not endowed with the powers of jurisdiction or authority
to analyse or evaluate the commercial decision of the CoC. The
members of the CoC are the best judges of their interest, fully
conversant with market trends, and therefore, their decision should
not be interfered with by this Adjudicating Authority for the reason
that it is not a part of the judicial function to examine their
commercial decisions.
Considering the fact that the Corporate Debtor does not have any
assets or property and the Corporate Debtor has not been
operational since the year 2016-2017 and books of the Corporate
Debtor show no fixed asset apart from few financial assets which
does not bear much realizable value. Hence, we are of the view that
the Liquidation process ought to be initiated against the Corporate
debtor.
In light of the above facts and circumstances, it is hereby ordered

as follows:
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i. The IA-149/2024 filed by Mr. Rakesh Mishra, the Resolution
Professional of the Corporate Debtor is allowed and the

Corporate Debtor is ordered to be liquidated in terms of

Section 33(2) of the Code read with sub-clause (i) of clause
(b) thereof;

ii. The Insolvency and Bankruptcy Board of India (“IBBI”) vide
its circular number Lig-12011/214/2023-IBBI/840 dated
18/07/2023 in the exercise of its powers conferred under
Section 34(4)(b) of the Code had recommended that an IP
other than the RP/IRP may be appointed as Liquidator in all
the cases where Liquidation order is passed henceforth and
the Liquidator can be appointed from the panel list of the
IBBI.

iii. Therefore, this Adjudicating Authority appoints Mr. Bikram
Singh Gusain as the Liquidator of the Corporate Debtor from
the available list of panel of Resolution
Professionals/Liquidators as maintained by the IBBI. The
Registration number of the Liquidator is IBBI/IPA-002/IP-
NO0O0O11/2016-2017/10015, the address of the Liquidator is
A-1003, Spring Valley Apartments, Plot No. 3-C, Sector - 11,
Dwarka, New Delhi-110075 and the e-mail id of the
Liquidator is bikramgusain@gmail.com and the contact no.

of the Liquidator is +919650619066.

Therefore, the Liquidator shall file a valid Authorization for
Assignment along with Written Consent in Form-2 and
Registration Certificate within 3 days of the pronouncement
of this order.

iv. Mr. Rakesh Mishra, the Resolution Professional of the
Corporate Debtor is relieved from the present assignment as
the Resolution Professional. The present Resolution
Professional is directed to hand over the relevant documents
and control of the Corporate Debtor to the newly appointed
Liquidator forthwith.

IA-149/2024 In IB -408(ND)/2022
Date of Order: 04.07.2024

Dacea = ~AF



v. The Liquidator will charge fees for the conduct of the
liquidation proceedings in proportion to the value of the

Liquidation estate assets as specified by the IBBI and the

same shall be paid to the Liquidator from the proceed of the
Liquidation estate under Section 53 of the Code.

vi. The Liquidator shall initiate the Liquidation process as
envisaged under Chapter-III of the Code and the Insolvency
& Bankruptcy Board of India (Liquidation Process)
Regulations, 2016.

vii. The Liquidator will also serve a copy of this order to the
various Government Departments such as Income Tax, GST,
VAT, etc., who are likely to have any claim upon the
Corporate Debtor so that the authorities concerned are
informed of the Liquidation order timely.

viii. All the powers of the Board of Directors, and key managerial
personnel, shall cease to exist in accordance with Section
34(2) of the Code. All these powers shall henceforth vest in
the Liquidator.

ix. The personnel of the Corporate Debtor are directed to extend
all assistance and cooperation to the Liquidator as required
by him in managing the Liquidation process of the Corporate
Debtor.

X. The Order of Moratorium passed under Section 14 of the
Code shall cease to have its effect and a fresh Moratorium
under Section 33(5) of the Code shall commence. On
initiation of the Liquidation process but subject to Section 52
of the Code, no suit or other legal proceeding shall be
instituted by or against the Corporate Debtor save and except
the liberty to the liquidator to institute the suit or other legal
proceeding on behalf of the Corporate Debtor with prior
approval of this Adjudicating Authority, as provided in
Section 33(5) of the Code read with its proviso.
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xi. The Liquidator shall follow up and continue to investigate the
financial affairs of the Corporate Debtor in accordance with

provisions of Section 35(1) of the Code.

xii. The Liquidator shall also follow up on the pending
applications for disposal during the process of Liquidation
including initiation of steps for recovery of dues of the
Corporate Debtor as per law.

xiii. The Liquidator shall submit a Preliminary Report to the
Adjudicating Authority within seventy-five days from the
Liquidation commencement date as per Regulation 13 of the
Insolvency and  Bankruptcy  (Liquidation  Process)
Regulations, 2016;

xiv. The Liquidator and the Registry are hereby directed to send
a copy of this order within 3 days from the date of this order
to the Registrar of Companies, NCT of Delhi & Haryana. The
Registrar of Companies shall take further necessary action
upon receipt of a copy of this order.

xv. The Registry is directed to send a copy of this order to the
IBBI for their record.

xvi. A certified copy of this order may be issued, if applied for,
upon compliance with all requisite formalities.

No order as to costs.

Sd/- Sd/-
(ATUL CHATURVEDI) (BACHU VENKAT BALARAM DAS)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-III
ITEM No. 103
New IA-4072/2024
IN
IB-408(ND)/ 2022
IN THE MATTER OF:
M/s. Ram Ratan Jagati .... Petitioner/Applicant
Vs.
Dharitrimaa Urja Pvt Ltd. Respondent

Order u/S. 9 of Insolvency & Bankruptcy Code (IBC), 2016.
Order delivered on 27.08.2024

CORAM:

SH. BACHU VENKAT BALARAM DAS
HON’BLE MEMBER (JUDICIAL)

SH. ATUL CHATURVEDI

HON’BLE MEMBER (TECHNICAL)

HYBRID HEARING (PHYSICAL & VC)
PRESENT:
For the Applicant
For the Respondent

ORDER
IA-4072/2024

This application has been filed by Applicant, Under Section
60(5) Of IBC 2016 Read with Rule 11 Of National Company Law
Tribunal Rules, 2016, and Mr. Bikram Singh Gusain, having
Registration No. IBBI/IPA-002/IP-NO0011/2016-17/10015
appointed as a Liquidator vide order dated 04.07.2024 by this
Adjudicating Authority seeking exemption from taking over the
responsibility of the Liquidator in the present matter on the

ground of bad health.

Ld. Counsel appearing for the Liquidator has submitted that
in a similar matter i.e. in [A-2735/2024 in IB-3398(ND)/2019 in
the case of “Shryi Diamonds Vs. Sadri Sarraf Jewels” vide order

dated 28.05.2024 has allowed such application and discharged



Mr. Bikram Singh Gusain from acting as a Liquidator of the

Corporate Debtor.

In view of the facts and circumstances of the case, we allow
the prayer and discharge Mr. Bikram Singh Gusain, having
Registration No. IBBI/IPA-002/IP-NOOOIl/2016-17/10015 from
acting as a Liquidator and appoint Mr. Sanjiv Kumar Arora, having
Registration No. IBBI/IPA-001/IP-P01462/2018-2019/12390 as a
Liquidator.

The Applicant shall forward a copy of today’s order to Mr.
Sanjiv Kumar Arora, having Registration No. IBBI/IPA-001/IP-
P01462/2018-2019/12390, the newly appointed Liquidator.

The Court Officer shall also forward a copy of today’s order to
Mr. Sanjiv Kumar Arora, having Registration No. IBBI/IPA-001/IP-
P01462/2018-2019/12390, the newly appointed Liquidator
through E-mail.

Let a copy of this order be forwarded to IBBI for information.

[A-4072 /2024 disposed of.

-Sd- -Sd-
(ATUL CHATURVEDI) (BACHU VENKAT BALARAM DAS)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Ajay
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29,06.2024 , plus other cost, charges and expenses from the date of NPA fll realization . s e g dif ol dolmbi e ek sttt el WGBS am| c. 1,00,000/- il tosh
: e (ARM) 174, Mahatana Pratap Enclave, Pilampura, New Delhi — District Rewari measuring 54 sq. yards Regd Vide | applicable interest from | C. 1,00, Shri Paritosh Kumar
within 60 days from the date ofreceipt of the said nofice. _ Branch | 110034 Transfer Deed No 5264 dated 08.02.2018 in the |01.00.2024 along with| 4 05.09-2024 (CM) - 8826328297,
The Borrowers having failed to repay the amount, notice i hereby given to the Borawer Also at.- MiS NELF Cosmtics (India) Ltd., M-165, Sector|  name of Mr. Anshul Sharma S/0 Sh. Vinay Kumar | expenses other chargesete | andlor Shishir Tiwari
and the public in general that the undersignad has taken possession of the proparty -3, Bawana Industrial Area, New Delhi - 110039 Sharma (MANAGER) -
described herein below in exercize of powers confamed on him under sub section (4) of Mr. Anshul Sharma S/0 Vinay Kumar Sharma, House |2, Part of House No. 1654D comprises of Shop at TO55924444, andlor
Sechion 13 of Actof the said Act read with Rube 3 of the security interest (Enforcement) Rule Mo 1654 D, AKath mandi, Rewari. Haryana- 123401, Ground Floor and House at Upper Floor situated in Dikshant Sarkar
2002 on this (5th day of SEPTEMBER of the year2024. Also at;- Regd, Address, M5 NELF Cosmetics| India) Lid the revenue estate of Kath Mandi, Rewarl, Tehsil & (Officer)- 9667732023
The Borrower /Guaranlor! Morgagor in paricular and the public in general is heraby House No 151, 2nd Fleor, Mangodpur Kalan, New Delhi -1 District Rewarl measuring 54 sq. yards Regd Vide
calboned not io deal with the property and any dealings with the property will be subject 1o NoEs Transfer Deed No 5266 dated 08.02.2018 in the
the charge of Bank of Baroda Daryaganj Branch Delhi, for an amount of Rs. narme of Mr. Anshul Sharma SI0 Sh. Vinay Kumar
4,5945758.86 (FOUR CRORES FIFITY NINE LACS FOURTY FIVE THOUSAND Sharma
SEVEN HUNDRED FIFTY EIGHT AND EIGHTY SiX PAISA ONLY ) as on 28.06.2024 3. Part of House No, 16540 comprises of Shop at
including interest up to 27-06-2024 and further interest wef 28.06.2024 , plus other Ground Floor and House at Upper Floor situated in
cost, charges and expenses from the date of NPA till realization and other expenses the revenue estate of Kath Mandi, Rewarl, Tehsil &
thereon till date of paymant. District Rewari measuring 127.50 sq. yards Regd
The Borrower's attention is inviled to provisions of sub-section (8] of Sectlon 13 of the Act, Vide Transfer Dead No 5267 dated 08.02.2018 in
In respect oftime available, 1o redeer the secured assets, :‘:mgg:a‘::n:‘“ Anshul Sharma SIQ Sh. Vinay
DL o o S TROEERT) — . | 4, Part of House No. 1634D comprises of Shop at
All that part and parcel of the Equitable Mortgage of Flat bearing its Pvtno 2, (which Ground Floor and House at Upper Floor situated in
falls at back side of Block A), On ground Floor {without terrace roof right) having the revenue estate of Kath Mandi, Rewarl, Tehsil &
covered area measuring 1830 sq. fts approx. out of the above mentioned property District Rewari measuring 127.50 sq. yards Regd
part of the said plot no 5 & 5-A out of Khasra No 128 and 129 situated at Vide Transfer Deed No 5268 dated 08.02.2018 in
BHAMASHAH MARG in the area of MAUZAVILLAGE RAJPUR CHHAWNI Delhi, the namea of Mr. Anshul Sharma 5/0 Sh. Vinay
along with the proportionate undivided indivisible and impartible share of the land Kumar Sharma
underneath | Here in after called the property ) along with the common facilities of UNDER SYMBOLIC POSSESSION
;T;:;‘:JJ';::’?;; ::?I';;HUT:I:nﬂ::iEffu?ﬁlsjuhmﬂmlduﬂ?:;];i;rmf&ﬂ;ﬁn’; 6| Asset | Sana International, 37312, Mukund Nagar. Ghaziabad - EMT of Commercial Property Prop. Municipal No. 99, |Rs. 4,36,00,111.33 in|a, 1,03,00,000/- 25-09-2024 | 23.09,2024 | Prior Appointment
flat Jointly owned by (1)Smt. Saroj Goyal Wio Shri Bankey Goyal (2) Smt. Sapna Recovery EE{IE_IIIIE ) _ _ Manhalla—Ism!hHaqar,llasj!d!ﬂarkaLﬂppns!la side = | interas! calculated _ upla b. ‘|ﬂ,3ﬁ,[|ﬂﬂ1'- between 11:30 AM. |up to 05.00 p.m. with Authorized
goyal Wio Shri Sachin Goyal {3} Smt. Shweta Goyal Wio Shri Saurabh Goyal, area of Management | Danish Guizar, 89, Majid Market Gulzar Bazar, |smaiie ':hllpp&r Wali Masgjid, Guari _Ba:ar Road, Meerut, ILIF 3072023 plus applicable 4 to 12:30 PM Officer
tia prosiarty 170 8 i, BoGaaoe ore. Uidor = East - Remiosig Fiion of said (ARM) | Nagar,Meerut-250002 | built on 180.184 sqmeters in the name of Danish |interest from 01.08.2024|c. 1,00,000/- Shri Paritosh Kumar
PR Flat Eq'l.” 51" Co Onen S ! dﬂlﬁ rlﬁ%-.l g Branch Junaid Gulzar, 99, Majid Marka! Gulzan Bazar, [smaile | Gulzar and Junaid Gulzar. along with expenses, ofher d. 05-09-2024 (CM) - BBZE328297,
mgie amilgrm]ér ;J?'npaﬁyggﬂﬂ {pomiia S;En szfcm ‘i Nagar, Mearut 230002 UNDER PHYSICAL POSSESSION charges el nnd:;rfuhﬂ'g I:I'tj-aari
| Date : 05-08-2024, Place : New Delhi Authorized Officer, Bank of Baroda | 7055924444, andior
’ Dikshant Sarkar
SUPERIOR INDUSTRIAL ENTERPRISES LIMITED skl
Reigd. Office:- 25, Bazar Lane, Bengai Markel, New Deli- 110001 7 | EAST PATEL | 1. Mrs. Bharti W/o Surinder Kumar, House no. 1822141, || Property bearing plot no 1822 entire first floor and | Rs. 85,60,566.13 lability s | a. 36,10,000/- 25-09-2024 | 23.09.2024 21,09.2024
CIN: L1544200 1991 PLCO4B450, Ted, No.: 01143585000 Fax: 014143585015 NAGAR & Il Floor, Tri Magara, Jor Bagh, Dethi-110035 antire second floor with roof rights ,gali no 41, part of | on 30.06.2024 plus interasts 4 between 12:30 p.m. |up to 05.00 pm.| between 11.00 AM
_ _ o iy i veith o | . b. 3,61,000/ :
E-mail: cs@superorindusiral i, Weksshe: ww supsriorindusirialin (19006) | 2. Mr. Surinder Kumar, House ng. 1822041, | & || Floor, Tril khasra no 216 situated in area of village chowkri | andother charges therean to 1:30 PM to 04.00 P.M
73 New Delhi | Magara, JorBagh, Dalhi-110035 mubarkabada known as joor bagh,Marang colony,tri c. 10,000/- Mr. Krishna Mohan
INTIMATION REGARTING COMELETION OF (SHPATGH OF NOTIGE OF 3. Mr. Tarun Khanna, J-4, Il Floor, Vikas Furi, NewDelti | nagar delhi-110035 Boundaries: EAST: Plot No. 1822, 4 DE-09.5054 Azad (Mob-
33 _ANNUAL GENERAL MEETING. BOOK CLOSURE AND E-VOTING WEST: Plot No. 1821 , NORTH: Gali, SOUTH: Other's . Ug-03- 7362109916)
MNotice |5 hereby ghven (hat the 33rd Annual General Meeting ("AGM") of the Members o Property
Suparior Industrial Erenprises Limited will be held on Sunday, 29% September, 2024 at 12:00 {Under Physical Possession)
';;“bﬁ';;";2';:’f;“;h;';‘fﬁ‘;:f;Tig"ig,ffn’,?,;*:f;igi?ﬂ‘;ﬁ:‘j ::;LET;;?;EETS 8 | EASTPATEL | 1. Mr. RAJ KUMAR, 1/& RANI GARDEN EXTENSION. ANl that part and parcel of Property as 2nd floor | Rs. 94.03.847.12 fabity as | a. 40,20,000/- 25-09-2024 | 23.09.2024 21.09.2024
MICA and SEB, the Motice of the AGM togeiher with the Annual Repor of the Company far the NAGAR EHASTRINAGAR, EIELH!-‘HI:II}E‘- Residential Flat{with roof rights) in & 3 storeyed | an 30082024 plus intarests b. 4.02.000/- between 12:30 p.m. |up te 05.00 pm.| between 11.00 AM
Fnancial Year 2023.24 fias been sent o the Msmbars of the -Company by &-mal 1 heiv (190086) 2. Mrs. SHEELA DEVI, 178 BANI GARDEN EXTENSION, mldantlalhulldlybg,haarlngplnlmﬂ-ﬂatrasl:danlral and other charges thereon el i to 1:30 PM ln_ﬂd..i_'m PM
rogistared &-mall addresses. The Comeany Fias complated the mailing of Notice convening the New Delhl | SHASTRINAGAR, DELHI-110031 calnrlnr DLF, Dilshad Extn-ll, Village Brahampur ¢. 50,000/- Mr. Krishna Mohan
LB CMESH I, -l 30 i, o i Py Lk Tl i st o 068,202 o
Tne_r h‘rﬂﬂ'ﬂz_urs. wnuha'-m_ nol regeslared Ihe_r e»nmilaﬂdrﬂs-sn_ss: rgr. are requested to reglster DELHI-‘I*I.EIEFBE i ' Euun:da.':es asEAér.:.. FEA?H:_BEE_ WEF'ET. ELAT A—ET:
their-g-mail addresses with their concemed Deposiony Pamicipant (in respect of shares held in NORTH: ROAD, SOUTH: FLAT A-41
damal rﬂrrfu of with Mas Services L|r|'||||:1n.. Regisirar & Share Translar -Agent [RTA) of fhe (Under Symbeolic Possession)
Cormpany fin respest of shares held & physicad form)
Members are: hersby Informed that the notice of the 35 AGM and the Annual Rapor of fhe g | EAST PATEL | 1. Mr. Rajeev Goswami (Borrower) Sio G R Goswami, | All that part and parcel of residential flat bearing Flat | Rs. 51,90,320.44 liability as | . 11,75,000/- 25-09-2024 23.09.2024 21.08.2024
Company are aiso available on the Company's website (www supanorindusirial in). Notice of NAGAR | B-B0, -2, DLF Dilehad EXTN. |I, Sahibabad, Ghaziabad| No: UG-3 on upper Ground Floor (Back Side Portion), | on 30.06.2024 plus interests b. 1.17.500/- batween 12:30 p.m. |up to 05.00 p.m;| between 11.00 AM
AGMis also availala on the e-vofing website of National Sacurities Depository Limited (NSOL) at {19008) .5]33_;:-_;_;_!_: 19110, West I'-'Iuitl bagh, Sarai Hohilla, Delhi-{ Plot hli_:: Bi154, 1.I'lII:_ Erahmpur_.ﬂ.llas Ehppur&. Ward: | andother charges therean ik to 1:30 PM mpa..nn PM
W evoting nsdl com, New Delhl leﬂﬂdﬁ EE}:ETT-.IE ﬂéil Féaali_lr_nlt? ;JfGLUFﬁaEdrﬂund Floor), DLF gLF lelshad Eﬁ.ﬂ;’nh;?l:ulh Dlw; Ehmahﬂnt II.I.I.F.}. c. 10,000/- Mr. L":EH:‘ Mbﬂhﬂﬂ
Membiers are aisa informed that pursisant to Section 108 of thie Companies Act, 2013 [‘the Act) 2. Mir. Sanjcev Gaswami $/o G R Goswari, 86, Ajnara. | WEST. Road, NORTH: ggpewp;g?a-{ﬁ%pau shuTth d. 06-09-2024 ?HHIFIE;‘IE]
raad wilh the relevant rnses mada thereunder, a5 amended from Bme 1o bme, akong with UiG-4. DLF Dilshad  EXTN. iI.Eahibahad_Ehéziablﬂd | F'rnp&ﬂy'l'@i:-.aﬁ-mﬁﬂ- ' ;
Fegulation 44 of 3EB| {Listing Obligations and Disclosure Requirements) Regulations, 2015 (Under Physical Possession)
{"Listing Reguiations™| and the aforesaid Ceculars, Ine Company 8 providing remols
e-yoling {pror 1o the AGM) and e-vating during AGM to ils members 1o cast ther votes 10 | EAST PATEL | 1. Mr. Sanjeev Goswami S/o G R Goswami, 8-9, Ajnara, | All that part and parcel of residential flat bearing Flat | Rs. 53,39,884.08 liabiity as | . 13,00,000/- 25-09-2024 | 23.09.2024 21.09.2024
alectranicaly on the resalutions to be passad at the 33° AGK, The Members are furher infarmed NAGAR | UG-4, DLF Dilshad EXTM. Il, Sahibabad, Ghaziabad Also|no. F<3 Plot No. B-1/154 (back side Portion), DLF | on 30.06.2024 plus infarests b. 1.30.000/- between 12:30 p.m. |up to 05.00 pm.| between 11.00 A.M
that the cut-olf date for the purpose of ascartaining the members shgible for e-voting Jacility has (19008) | at: 19110, West Mot bagh, Saral Rohilla, Delhi-110035] Dilshad Exin.-ll, Bhopura, Pargana Loni, Tehsil & Dist- | and other charges therean FeTPELY to 1:30 PM to 04.00 P.M
heen fived s Sunday, 22 Seplember, 20244 person, whose name & recarded in the regisier of New Delhi | Also at: Flat No. UG-3{Upper Ground Floor), DLF Dilshad | Ghaziabad, Boundaries: EAST, Other's proparty, WEST. c. 1|:|',I}EID.|r- Mr. Krishna Mohan
members ar in the register of benaficial owners maimtaned by the deposdones as on the cul-off EXTN. I|. 5ahibabad, Ghanabad Entry!Private No. F-4, NORTH: Privaie No. F-1 SOUTH: Azad (Mob-
date anly shall be entitied 1o avad the faclity of remate e-vating as wed as e-voling dEing AGM 2, Mr. Rajeev Goswami (Borrower) Slo G R Goswami, | Other s Progerty _ d. 06-03-2024 T382100916)
Tha Mambers are requested 1o nefs that rermaoba e-voling proceass shall commeance an Thursday, B-50, 5-2, DLF Dilshad EXTN. |1, Sahibabad, Ghaziabad | {Under Physical Possession|
267 Saplember, 2024 at 9000 a.m. and will remain open up o Saturday, 28" Seplembar, 2024 bl 11 | EAST PATEL | 1. Sanjeev Sharma Sio Subhash Chand Sharma, 0-81, | MIG Flat no A 1/18,UG-2,Back side Upper Ground floor | Rs. 15,36,174.41 liability a5 | a. 14"2“1{"};. 25-09-2024 23.09.2024 21.09.2024
5400 p.m Thereafter, the remete 2-vating medule shall be disabled by NSDL, Onea tha vata ona NAGAR BLOCK-D, YADAY NAGAR SAMAIPUR. MWew Delhi] without roof rights, Block A-1, Built on plot no 13,DLF | on 30.06.2024 plus interasts b. 1.42 00 between 12:30 p.m. |up to 05.00 pm.| between 11.00 AM
rasalulion i cast by a Mamber, hed she' it shall nol be allowed {0 change il subseguarlly. The (180086) 110042 Dilshad Extension-il, Bhopura, Loni Ghaziabad,Uttar | and alher charges therean - 1,42,000/- to 1:30 PM to 04,00 P
Members who have not cast their vose through remote e-voting can exencise their voting nghts New Delhi Pardesh, Boundaries: EAST Plot No. A-1/20, WEST: Piot c. 10,000/- Mr. Krishna Mohan
electranicaly durmg AGM, The Membars who have cast fair voles by remofe e-voling pror 1o the Mo, A-1118, NORTH: Flat Mo, UGF-01, SOUTH: Plof No. A- Azad (Mob-
AGM may #so attand theAGM, bit shall not be enltited ko cast thewr voba agasn during AGHM, 1128 (Under Physical Possession) d. 06-09-2024 7982109916)
PE Company has appointed Mr, Lovenest Handa (Membership No. 8055, C.P. No. 10753), 12 | MayaPuri, |1. Ms. URMILA RANI W/O SH. MOHAN LAL, 36-A. | All that part and parcel of Land and Building property | Rs. 48,87,157.74 liability as | a. 78,60,000/- 25-09-2024 23.09.2024 21.09.2024
Praclicing Company Secretary, 3s the scrtinizer lo'scrulinge he s-voling procass in a fair and New Delhi | SHYAM NAGAR, DELHI-110051, Measuring 60 Sqf yard, property-bearing No.36-A, | on 30.05.2024 plus inferests | 5 g o PR Yol - RSSO g
Hansparent manncr Branch 2, Mr. ANIL KUMAR, 12/22. GEETA COLONY, GHANDHI | Ground and First Floor, Out of Rect. Number 18 Killa | and ather charges thereon R = to 1:30 PM to 04.00 P.M
The dalailed procedure! instruckians for remols a-voling, atlending AGM and e-voling during AGM MWAGAR DELHI-110031 Number 23, Gali No.2 ( As per Sale Deed), Presently ¢. 50,000/- Mr. Krishna Mohan
are containgd in the Notice of 337 AGK Gali Mo.1, Sham Nagar near Old Gobind Pura, Village d. 06-09-2024 Azad (Mob-
Thea remmcde a-voling faciity is avaidable io tha Mambers 10 cast their vales at the e-voling wabsite Khureji Khas, Delhi-110051 standing in name of Ms, gt T382109916)
of NSDL! warw evoting nsdl com or the Member may refer Frequently Asked Questions (FAQS) for URMILA RANI WIO SH. Mohan Lal, Boundaries:, EAST,
Shareholders and e-voling user manual for Shareholders, available at the downfoad saction Portion of the said property. WEST. New Gobind Pura
of www. dvaling. iscll.com ar sl on bl e no.: 1800 1020 990 and 180022 44 30 o send a Codony after Gall, NORTH: Podion of sasd property,
request at guptingiiinsdi.co.in SOUTH: Proparty Mo 37, (Under Symbolic Possession)
g:ir';::;;' ggﬁ‘;ﬁé ’{']": I::r" E:::f‘;g;’;:;w aﬁu'j’fﬂﬁlr‘mﬁ'f “'ﬁ;;;fg;ﬁ;’: Intending bidders may contact for properties during office hours on any working day for other details and inspection of properties.
Lane, Bangali Markel, New Dalhi 110001, Contact No.: 011 -4 3585000, Date : 05-09-2024, Place : New Delhi Authorised Officer, Canara Bank
Ay person who becomes a Member after sending the Mofice and Annual Repor throwgh e-mail )
Bul wha holds shares &s on cul-olf date can aliend tha AGM fhrcugh YE OANVK, Such Membsr
can exarcise his vating right through remaote e-voling or e-vating during AGM and send a
requssiion for 8 copy of the Annusl Repor and Nofice corvening e AGM through e-mail
cormmunication - RTA al investonBmasserecorm with a copy marked 1o the Company -at
ceEsuperionndusinislin slong with hisdher is relevant particulars e, DFIDE Clent 1DV Folie Mo,
o ablain User ld and Password fara-wabing. B sharaheidar is indivmdwal sharsholdar and hoid
shares in demat mode hefshe can genesate password a2 expialn in e-voting Instruction, rememe :
Since the 337 AGM wil Be hedd pursuant o the aloresaid Circulars throwgh Y5 OAYM, physical TRELMLTY ' ke
atiendance of Members has been Gspensed with, Accordngly, the faclity for appaimment of LR s
procies by the Members will notbe availebie,
Maotice |s alsa hareby given that pursuant b the provisions of Section 31 of the Act and Regulation IAL EXPRE .
42 of the Listing Reguiations, the Regisier of Membars and the 3hare Transfer Books of the o e ST oo
Compary will remain closed from Monday, 237 Sepiember, 2024 to Sunday, September 29, A it Bl - T S o Bt s el M S T L
2024 (both days inclusive) for the purpose of 337 AGM.
By order of the Board of Directors
For Superior industrial Enterprises Limited
Sdy-
- Anmal Sharma
Ef;.;' ﬂ:::gﬁ:u Company Secretary Cum Compliance Officer financialexpress, com

financialexp.epaptin
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1 | Upgradation and Maintenance of Grill, Kerb Stone and | 227.47
Construction of Footpath along road for Sector C-8 Rotary
to Bhagar Singh Chowk at I.A. TDS City Ghaziabad.

2 | Upgradation of Footpath & Kerb Stone along road at |.A. 137.29
Baghpat

3 | Upgradation of Remaining Road in Sector A-4 at I.LA. TDS | 156.01
City, Ghaziabad
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& Patch work on CC Road at I.A. TDS City Ghaziabad.

5 | Interlocking tile work at I.A. Etah & 1IDC Etah. 269.04

6 | Construction of Connecting Road and Drain for Extension | 103.97
-I to Extension-Il at I.A. Kosi Kotwan Distt. Mathura

7 | Repairing and Raising Drain and Interlocking tiles at I.A. 195.76
[IDC Kosi Kotwan Distt. Mathura

8 | Upgradation of Remaining Roads in Sector B-3 at LA. TDS| 168.80
City Ghaziabad

9 [ Construction of Footpath, Horticulture work and 145.61
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Kosi Kotwan Ext.-Il Distt. Mathura
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G. K. CONSULTANTS LIMITED
CIN-L74140DL1988PLC034109
Registered Office: 302, G.K. House, 187A, Sant Nagar,
East Of Kailash, New Delhi-110065, India | Phone: 011-26489431
E-mail: akg_gkcl@yahoo.co.in; Website: www.gkconsultantsitd.com

NOTICE OF 36" ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDEO CONFERENCING / OTHER AUDIO-VISUAL MEANS
NOTICE is hereby given that the 36" Annual General Meeting (‘“AGM”) of the Members of
M/s G.K. CONSULTANTS LIMITED (“the Company”) will be held on Saturday, September
28, 2024 at 04:00 P.M., through Video Conferencing (“VC”)/ Other Audio-Visual Means
(“OAVM"), in compliance with applicable provisions of the Companies Act, 2013 and
Rules framed thereunder read with applicable General Circular(s) issued by Ministry of
Corporate Affairs (“MCA”) and Securities & Exchange Board of India (“SEBI”) in this
regards, to transact such business(es) as set out in the 36" AGM Notice, without physical

presence of Members atacommon Venue.

In accordance to the MCA Circulars & SEBI Circulars, the Company has completed the
dispatch of the Notice of 36" AGM alongwith Annual Report 2023-24 for the financial year
ended on March 31, 2024, on Friday, September 06, 2024 only through electronic mode
to those members, whose e-mail IDs were registered with the Company / Depository
Participantas on Friday, August 30, 2024.

Members can participate and attend the AGM only through VC/OVAM facility, the details/
instructions for Joining the Meeting are provided under the Notes section of the Notice of
36" AGM. Members attending the Meeting through VC/OVAM shall be counted for the
purpose of reckoning the quorum under section 103 of the Companies Act, 2013.

The notice of 36" Annual General Meeting alongwith Annual Report 2023-24, is available
on the Company’s website at https://www.gkconsultantsltd.com and also available on the
website of the Stock Exchangei.e. BSE Limited at https://www.bseindia.com.
Instructions for e-voting are as under: -

()  The company is providing to its members, facility to exercise their right to vote on
resolution(s) proposed to be passed at the 36" AGM by electronic means (remote
e-voting/ e-voting atthe 36" AGM). The company has engaged the services of NSDL
as the agency for providing the remote e-voting / e-voting at the 36" AGM facility to
cast their votes on all resolutions as set out in the Notice of 36" AGM. The Detailed
procedure to cast vote through remote e-voting / e-voting at the 36" AGM are
provided in the Notice of 36" AGM. The Members are requested to read the
instructions carefully;

(i) The remote e-voting period shall commence on Wednesday, September 25, 2024
(09:00 a.m.) and ends on Friday, September 27, 2024 (05:00 p.m. IST). The remote
e-voting shall be disabled by NSDL thereafter and remote e-voting shall not be
allowed;

(i) A person, whose name appears/ recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the cut-off date
i.e., Saturday, September 21, 2024 shall only be entitled to avail the facility of remote
e-voting/ e-voting at the meeting;

(iv) Any person, who has acquired shares and becomes the member of the Company
after sending the notice of 36" AGM and holding shares as on cut-off date (for
e-voting) i.e., Saturday, September 21, 2024 may obtain their user id and password
for remote e-voting by referring to the e-voting instructions available in AGM Notice;

(v) The Members who have casted their vote by remote e-voting during remote e- voting
period, may also attend/participate in 36" AGM through VC/OVAM, but shall not be
entitle to cast their vote again.

(vi) The Members present in the 36" AGM through VC / OAVM facility and have not
casted their vote on the Resolutions through remote e-voting period and are
otherwise not barred from doing so, shall be eligible to vote through e-voting system
during the 36"AGM.

(vii) The Board has appointed M/s S A B & Company, (Membership No. ACS 57842)
Practicing Company Secretaries, as the scrutinizer (“Scrutinizer”) for conducting the
e-voting process in a fair and transparent manner.

(viii) The Register of Members and Share transfer Book of the Company Shall remain
closed form Saturday, September 21, 2024 to Saturday, September 28, 2024 (both
days inclusive) for the purpose of Annual General Meeting.

In case of any queries relating to e-voting or attending AGM through VC/OAVM, members
may refer the Frequently Asked Questions (FAQs) for the Shareholders and e-voting user
manual for Shareholders available at the download section of www.evoting.nsdl.com or call
on toll free no: 1800-1020-990 or 1800-224-430 or send a request at evoting@nsdl.co.in or
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